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 राज�थान अ	धव�ता क�याण �न	ध (सशंोधन) अ	ध�नयम, 2012  

(2012 का अ	ध�नयम स�ं यांक 26) 

[रा� यपाल महोदया क� अनमु�त �दनाकं 14 अ� टूबर, 2012 को �ा  त हुई] 
 

 राज$थान अ&धव�ता क)याण �न&ध अ&ध�नयम, 1987 को और 

सशंो&धत करने  के 2लए अ&ध�नयम।  

भारत गणरा�य के �तरसठव8 वष: म8 राज$थान रा�य ;वधान-

म=डल �न?न2ल@खत अ&ध�नयम बनाता है:- 
 

1. स!ं"#त नाम और %ारंभ.- (1) इस अ&ध�नयम का नाम 

राज$थान अ&धव�ता क)याण �न&ध (सशंोधन) अ&ध�नयम, 2012 है।  

(2) यह 25 मई, 2012 को और से �वIृत हुआ समझा जायेगा।  
 

    2. 1987 के राज�थान अ	ध�नयम स.ं 15 क- धारा 15 का 

सशंोधन.- राज$थान अ&धव�ता क)याण �न&ध अ&ध�नयम, 1987 (1987 

का अ&ध�नयम स.ं 15), िजसे इस अ&ध�नयम म8 इसके पN चात ् मलू 

अ&ध�नयम कहा गया है, क� धारा 15 म8 ;वQयमान उप-धारा (2) के 

पN चात ्�न?न2ल@खत नयी उप-धारा जोड़ी जायेगी, अथा:त:्- 

 ''(3) �Iयेक बार सगंम अपने स;ंवधान, �नयमW या उप-;व&धयW 

के अनसुार यथासमय �नवा:चन करायेगा और राज$थान क� बार 
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काउिXसल या भारत क� बार काउिXसल Qवारा समय-समय पर जारY 

Zकये गये अनदेुशW या �नदेशW का पालन करेगा।''। 

3. 1987 के राज�थान अ	ध�नयम स.ं 15 क- धारा 16 का 

सशंोधन.- मलू अ&ध�नयम क� धारा 16 म8,- 

(i) उप-धारा (1) का ;वQयमान परXतकु हटाया जायेगा; 

(ii) उप-धारा (5) म8,- 

(क) ख=ड (i) म8, ;वQयमान अ2भ]यि�त '' 200/-_.'' के 

$थान पर अ2भ]यि�त ''300/-_.'' ��त$था;पत क� 

जायेगी; 

(ख) ख=ड (ii) म8, ;वQयमान अ2भ]यि�त '' 500/-_.'' क़े 

$थान पर अ2भ]यि�त ''750/-_.'' ��त$था;पत क� 

जायेगी; और 

(ग) ख=ड (iii) म8, ;वQयमान अ2भ]यि�त '' 750/-_.'' क़े 

$थान पर अ2भ]यि�त ''1,250/-_.'' ��त$था;पत क� 

जायेगी; 

(iii) उप-धारा (5) के �थम परXतकु म8, ;वQयमान अ2भ]यि�त 

''10,000/-_.'' के $थान पर अ2भ]यि�त ''17,500/-_.'' 

��त$था;पत क� जायेगी; 

(iv)  उप-धारा (5) के Q;वतीय परXतकु म8, अXत म8 आये 

;वQयमान ;वराम &चaन ''।'' के $थान पर ;वराम &चaन '' 

% % % % ''  ��त$था;पत Zकया जायेगा; और  

(v) यथापवूb�त सशंो&धत Q;वतीय परXतकु के पN चात ्

�न?न2ल@खत नया परXतकु जोड़ा जायेगा, अथा:त:्- 

''परXत ुयह भी Zक य�द चाल ूवष: का वा;ष:क अ2भदान 30 जून 

को या उससे पवू: सदंIत नहYं Zकया जाता है तो �न&ध का सद$य, उस 

तारYख से िजसको अ2भदान देय हो जाता है, बकाया क� रकम पर 1.50 

_. ��त सौ ��तमास क� दर से dयाज सदंIत करने का दायी होगा।''।  

4.    1987 के राज� थान अ	ध�नयम स.ं 15 क- धारा 17 का 

सशंोधन.- मलू अ	ध�नयम क- धारा 17 क- उप-धारा (1) म4,-  
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(i) Q;वतीय परXतकु म8, ;वQयमान अ2भ]यि�त ''एक लाख 

_.'' क़े $थान पर अ2भ]यि�त ''दो लाख पचास हजार _.'' 

��त$था;पत क� जायेगी; और 

(ii) ;वQयमान Q;वतीय परXतकु के पN चात ् और ;वQयमान 

अिXतम परXतकु से पवू: �न?न2ल@खत नया परXतकु 

अXत:$था;पत Zकया जायेगा, अथा:त:्- 

     ''परXत ु यह भी Zक Q;वतीय परXतकु के उपबधं उस 

सद$य के स?बXध म8 लाग ूनहYं हWगे जो पeतालYस वष: क� आय ु

के पN चात ्�वेश या पनु: �वेश करता है:''। 
 

5. 1987 के राज�थान अ	ध�नयम स.ं 15 क- धारा 19 का 

सशंोधन.- मलू अ&ध�नयम क� धारा 19 क� उप-धारा (1) म8, ;वQयमान 

अ2भ]यि�त ''दस _.'' क़े $थान पर अ2भ]यि�त ''पfचीस _.'' 

��त$था;पत क� जायेगी। 

6. 1987 के राज�थान अ	ध�नयम स.ं 15 क- धारा 20 का 

सशंोधन.- मलू अ&ध�नयम क� धारा 20 क� उप-धारा (1) म8 ;वQयमान 

अ2भ]यि�त ''दस _.'' क़े $थान पर अ2भ]यि�त ''पfचीस _.'' 

��त$था;पत क� जायेगी। 

7. 1987 के राज�थान अ	ध�नयम स.ं 15 क- धारा 25 का 

सशंोधन.- मलू अ&ध�नयम क� ;वQयमान धारा 25  के $थान पर 

�न?न2ल@खत ��त$था;पत Zकया जायेगा, अथा:त:्- 

''25. �न	ध के सद�य को अन8ुह अनदुान,-(1) Xयासी स2म�त, 

उसको आवेदन के �$ततु होने पर तथा दावे क� वा$त;वकता के बारे म8  

समाधान हो जाने के पN चात,् Zकसी सद$य को �न&ध से �न?न2ल@खत 

दशा म8 अनgुह अनदुान अनhुात कर सकेगी -  

(क) ख=ड (ख) म8 ;व�न�द:iट से 2भXन, Zकसी गभंीर श)य 

Zjया के अXतg:$त होने पर अ$पताल म8 भतk होने क� 

दशा म8; या  

(ख)  य�द उसक� ओपन हाट: सज:रY, अगं �Iयारोपण या 

एिXजयो ला$टY होती है या वह mय, कुiठ, पmाघात, 

कैXसर, &चIत;वकृ�त, एoस, परैा लेिजया या Zकसी 

&चZकIसा बोड: Qवारा �मा@णत पचास ��तशत से अ&धक 
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क� �न:श�तता से या ऐसे हY Zकसी अXय गभंीर रोग से 

पीqड़त है। 

(2) इस �कार अनhुात अनदुान ख=ड (क) के अधीन आने वाले 

मामलW  म8 40,000/-_. और ख=ड (ख) के अधीन आने वाले मामलW म8 

1,00,000/-_. से अ&धक नहYं होगा: 

 परXत ुऐसा दावा पांच वष: क� कालाव&ध म8 एक बार से अ&धक 

नहYं होगा: 

 परX त ुयह और Zक 45 वष: क� आय ुके पN चात ्�वेश या पनु: 

�वेश करने वाला सद$ य कोई भी अनgुह अनदुान �ा  त करने का 

हकदार नहYं होगा''। 

8. 1987 के राज�थान अ	ध�नयम स.ं 15 क- अनसुचूी का 

सशंोधन.- मलू अ&ध�नयम क� ;वQयमान अनसुचूी के $थान पर 

�न?न2ल@खत ��त$था;पत Zकया जायेगा, अथा:त:्- 
 

      ''अनसुचूी  

   (धारा 17 दे<खए) 
 

5 वष: क� सद$यता  :  19,000/-_.  

6 वष: क� सद$यता  :  22,000/-_. 

7 वष: क� सद$यता  :  25,000/-_. 

8 वष: क� सद$यता  :  28,000/-_. 

9 वष: क� सद$यता  :  31,000/-_. 

10 वष: क� सद$यता  :  36,000/-_. 

11 वष: क� सद$यता  :  41,000/-_. 

12 वष: क� सद$यता  :  46,000/-_. 

13 वष: क� सद$यता  :  51,000/-_. 

14 वष: क� सद$यता  :  56,000/-_. 

15 वष: क� सद$यता  :  61,000/-_. 

16 वष: क� सद$यता  :  67,000/-_. 

17 वष: क� सद$यता  :  74,000/-_. 

18 वष: क� सद$यता  :  81,000/-_. 

19 वष: क� सद$यता  :  88,000/-_. 
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20 वष: क� सद$यता  :  95,000/-_. 

21 वष: क� सद$यता  :  1,05,000/-_. 

22 वष: क� सद$यता  :  1,15,000/-_. 

23 वष: क� सद$यता  :  1,25,000/-_. 

24 वष: क� सद$यता  :  1,35,000/-_. 

25 वष: क� सद$यता  :  1,45,000/-_. 

26 वष: क� सद$यता  :  1,62,000/-_. 

27 वष: क� सद$यता  :  1,79,000/-_. 

28 वष: क� सद$यता  :  1,96,000/-_. 

29 वष: क� सद$यता  :  2,13,000/-_. 

30 वष: क� सद$यता  :  2,30,000/-_. 

31 वष: क� सद$यता  :  2,55,000/-_. 

32 वष: क� सद$यता  :  2,80,000/-_. 

33 वष: क� सद$यता  :  3,05,000/-_. 

34 वष: क� सद$यता  :  3,30,000/-_. 

35 वष: क� सद$यता  :  3,55,000/-_. 

36 वष: क� सद$यता  :  3,90,000/-_. 

37 वष: क� सद$यता  :  4,25,000/-_. 

38 वष: क� सद$यता  :  4,60,000/-_. 

39 वष: क� सद$यता  :  4,95,000/-_. 

40 वष: क� सद$यता  :           5,30,000/-_.''। 
 

9. �नरसन और ? याविृBत.- (1) राज$ थान अ&धव� ता क) याण 

�न&ध (सशंोधन) अr यादेश, 2012 (2012 का अr योदश स.ं4) इसके 

Qवारा �नर2सत Zकया जाता है। 

(2) ऐसे �नरसन के होत े हुए भी, उ� त अr यादेश Qवारा यथा 

सशंो&धत मलू अ&ध�नयम के अधीन क� गयी सम$ त कार:वाइयां या Zकये 

गये आदेश इस अ&ध�नयम Qवारा यथा सशंो&धत मलू अ&ध�नयम के 

अधीन Zकये गये समझ ेजाय8गे। 
 

�काश ग ु ता, 

%मखु शासन स	चव। 



31¼6½       jktLFkku jkt&i=] vDVwcj 17] 2012       Hkkx 4 ¼d½ 

6 

LAW (LEGISLATIVE DRAFTING) DEPARTMENT 

(GROUP-II) 

NOTIFICATION 

Jaipur, October 17, 2012 

 No. F. 2 (39) Vidhi/2/2012.–In pursuance of Clause (3)  of 

Article 348 of the Constitution of India, the Governor is pleased   

to authorize the publication in the Rajasthan Gazette of the 

following translation in the English language of the Rajasthan 

Adhivakta Kalyan Nidhi (Sanshodhan) Adhiniyam, 2012 (2012 Ka 

Adhiniyam Sankhyank 26):– 
    

 (Authorised English Translation) 

THE RAJASTHAN ADVOCATES WELFARE FUND 

(AMENDMENT) ACT, 2012 

(Act No. 26 of  2012) 
 

[Received the assent of the Governor on the 14
th
 day of      

October, 2012]  
 

An 
 

Act 
 

further to amend the  Rajasthan Advocates Welfare Fund Act,1987. 
 

 Be it enacted by the Rajasthan State Legislature in the 

Sixty-third Year of the Republic of India, as follows:-  
 

  1. Short title and commencement.- (1) This Act may      

be called the Rajasthan Advocates Welfare Fund (Amendment) 

Act, 2012.  

(2) It shall be deemed to have come into force on and from 

25
th
 May, 2012. 

 

2. Amendment of section 15, Rajasthan Act No. 15 of 

1987.- In section 15 of the Rajasthan Advocates Welfare Fund Act, 

1987 (Act No. 15 of 1987), hereinafter in this Act  referred to as 

the principal Act, after the existing sub-section (2),the following 

new sub-section shall be added, namely:- 

 “(3) Every Bar Association shall hold the election timely 

as per its constitution, rules or by-laws  and shall abide by the 
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instructions or directions issued, from time to time, by the Bar 

Council of Rajasthan or the Bar Council of  India.”.  

3. Amendment of section 16, Rajasthan Act No. 15 of 

1987.- In section 16 of the principal Act,- 

(i)  the existing proviso to sub-section (1) shall be deleted; 

(ii)  in sub-section (5),-   

(a) in clause (i), for the existing expression “ Rs. 200/-”, 

the expression “ Rs. 300/-” shall be substituted; 

(b) in clause (ii), for the existing expression “ Rs. 500/-”, 

the expression “ Rs. 750/-” shall be substituted; and 

(c) in clause (iii), for the existing expression “ Rs. 750/-”, 

the expression “ Rs. 1,250/-” shall be substituted; 

(iii) in the first proviso to sub-section (5), for the      

existing expression “Rs. 10,000/-”, the expression   

“Rs. 17,500/-” shall be substituted;  

(iv) in the second proviso to sub-section (5), for the 

existing punctuation mark “.” appearing at the end, the 

punctuation mark “:” shall be substituted; and 

(v) after the second proviso, amended as aforesaid, the 

following new proviso shall be added, namely:- 

“Provided also that  if annual subscription of 

current year is not paid on or before 30
th
 June, the member 

of the Fund shall be liable to pay on the amount of arrear 

an interest at the rate of Rs. 1.50 per hundred per month 

from the date on which subscription becomes due.”. 

4. Amendment of section 17, Rajasthan Act No. 15 of 

1987.- In sub-section (1) of section 17 of the principal Act,-  

 (i) in the  second proviso, for the existing expression 

“rupees one lac”, the expression “rupees two lacs fifty 

thousand” shall be substituted; and 

 (ii) after the existing second proviso and before the 

existing last proviso, the following new proviso shall 

be inserted, namely:- 

“Provided also that the provisions of second 

proviso shall not be applicable in respect of a member who 

is admitted or readmitted after the age of forty five years:”. 
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5. Amendment of section 19, Rajasthan Act No. 15 of 

1987.- In sub-section (1) of section 19 of the principal Act, for the 

existing expression “ten rupees”, the expression “twenty five 

rupees” shall be substituted.  

6. Amendment of section 20, Rajasthan Act No. 15 of 

1987.- In sub-section (1) of section 20 of the principal Act, for the 

existing expression “rupees ten”, the expression “rupees twenty 

five” shall be substituted.  

 7. Amendment of section 25, Rajasthan Act No. 15 of 

1987.- For the existing section 25 of the principal Act, the 

following shall be substituted, namely:- 

“25. Ex-gratia grant to a member of the Fund.- (1) 

The Trustee Committee, on an application submitted to it, 

and after being satisfied about the genuineness of the claim, 

may allow ex-gratia grant to a member from the Fund- 

(a) in case of hospitalization involving a major 

surgical operation other than that specified in 

clause (b); or 

(b) if he undergoes open heart surgery, organ 

transplantation or angioplasty or is suffering 

from tuberculosis, leprosy, paralysis, cancer, 

unsoundness of mind, AIDS, paraplegia or 

disablement certified by a Medical Board to be 

more than fifty per cent or from such other 

serious diseases. 

(2) The grant so allowed shall not exceed a sum of          

Rs. 40,000/- in cases falling under clause (a) and Rs. 1,00,000/- in 

cases falling under clause (b): 

Provided that the claim shall not be more than once in a 

period of five years: 

Provided further that the member admitted or readmitted 

after the age of 45 years shall not be entitled to receive any ex-

gratia  grant.”. 
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8. Amendment of Schedule, Rajasthan Act No. 15 of 

1987.- For the existing Schedule to the principal Act, the following 

shall be substituted, namely:-  
 

                               “SCHEDULE 

                               (See section 17) 
 

5 years membership                      :              Rs.  19,000/- 

6 years membership                      :              Rs.  22,000/- 

7 years membership                      :              Rs.  25,000/- 

8 years membership                      :              Rs.  28,000/- 

9 years membership                      :              Rs.  31,000/- 

10 years membership                    :              Rs.  36,000/- 

11 years membership                    :              Rs.  41,000/- 

12 years membership                    :              Rs.  46,000/- 

13 years membership                    :              Rs.  51,000/- 

14 years membership                    :              Rs.  56,000/- 

15 years membership                    :              Rs.  61,000/- 

16 years membership                    :              Rs.  67,000/- 

17 years membership                    :              Rs.  74,000/- 

18 years membership                    :              Rs.  81,000/- 

19 years membership                    :              Rs.  88,000/- 

20 years membership                    :              Rs.  95,000/- 

21 years membership                    :              Rs.  1,05,000/- 

22 years membership                    :              Rs.  1,15,000/- 

23 years membership                    :              Rs.  1,25,000/- 

24 years membership                    :              Rs.  1,35,000/- 

25 years membership                    :              Rs.  1,45,000/- 

26 years membership                    :              Rs.  1,62,000/- 

27 years membership                    :              Rs.  1,79,000/- 

28 years membership                    :              Rs.  1,96,000/- 

29 years membership                    :              Rs.  2,13,000/- 

30 years membership                    :              Rs.  2,30,000/- 

31 years membership                    :              Rs.  2,55,000/- 

32 years membership                    :              Rs.  2,80,000/- 

33 years membership                    :              Rs.  3,05,000/- 
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34 years membership                    :              Rs.  3,30,000/- 

35 years membership                    :              Rs.  3,55,000/- 

36 years membership                    :              Rs.  3,90,000/- 

37 years membership                    :              Rs.  4,25,000/- 

38 years membership                    :              Rs.  4,60,000/- 

39 years membership                    :              Rs.  4,95,000/- 

40 years membership                    :              Rs.  5,30,000/-”.  
 

9. Repeal and savings.- (1) The Rajasthan Advocates 

Welfare Fund (Amendment) Ordinance, 2012 (Ordinance No. 4 of 

2012) is hereby repealed. 

 (2) Notwithstanding such repeal, all actions taken or orders 

made under the principal Act as amended by the said Ordinance 

shall be deemed to have been taken or made under the principal 

Act as amended by this Act.  

 

izdk'k xqIrk] 
Principal Secretary to the Government. 

 

_________ 
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